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HON 'BLE MR. Se-Ro ADIGE, VICE cHAIRM AN (A) o

New Delhi: this the day of AULDST ;4999,

HON 'BL E M RoP «CoK NN AN, M meer(d)

Inspector avtar Singh Pamar No o'/ 1310,

Del hi Police,

presently posted in security,
through

Mrs. Awnish ahlauwat, pdwcate

vo.s ppplicant,

Varsus

1, Govt. of NCT of Dal hi
through

oommissionsr of Police,
Dal hi Polics,

Police Headquarters,
ms0 Building,
I1.p,Estatey

Neu Del hi =002,

2. Dsputy Oommissioner of police { Hg=-1),
Del hi Police, Police Headquarters,
Ms0 Building,

I1.p.Estate,

Now Delhi =002 oeeo RESpONdentse

(By adwcate: shri B.Se Gupta).

ABR0ER
KON 'BLE MR. 5o Re ADIGE, VICE CHATAMAN(a) o

ppplicant impugns Rule 22 Delhi Police
( ppointment & Recruitment) Rulesy1980 and seeks
onfi m ation weesPs 108,77 with consagqusnt
attendant benefits

above his junior and other

25 Respondents have raisedthe preliminary

objection in their reply that the Ua is hopelessly

time barred and hit by Iimitation and 1lack of
juri sdiction under the ralevant provisions of the

Z

seniority




v it MR

e

Ao To Acto

3e ppplicant in rejoinder has con tended that his |

cause of action aprise after ons of his batclmates was

|
given the benefit of an earlier order of the Tribwal

dated 1581393 . In Bhoop singh Vs. wil J.T, 1992(3) !
sC 322 ths ton'ble Supreme murt has held that judgﬂeﬂ"&‘
and orders of the court in other cases do not give

a causa of action which has to be reckoned from

the actual dates

4, Respondents' preliminary objection is

therefore sustained and the 0a is di sni ssed. No !

costse
( P.CoKANN AN ; s.n.nof
mems eRr(d vn:s CHaxImAN(a)o
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